IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD | .
0A.1576/97 ' dt.27-8-98
Betweaen |
K. Krishna Radgdy ¢+ Applicant
and

1. Sr. Divnl, Persennel Of ficer
SC Rly, Vijayswada Divn.
Vijayawada, Krishna Dist,

2. Divisienal Rly. Manager
8C Rly, Vijayswada Divn.
Vijayawada, Krishna Dist.

3. General Manager
SC Rly, Rail Nilayam

Secunderabad Respendents

*$

B. Narasimha Sarma
Advecate

Ceunsal fer the applicant

K. Siva Reddy
SC fer Railways

ceunsel fer the respendents

Ceram
Hen, ﬂr. Justice D.H., Nasir, Vice Chairman

Hen., Mr, H. Rajendrs Prasad, Member (Admn.)
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0A.1576/97 4t .27-8-98

Order

Oral erder (per Hen. Mr, Justice D.H. Nasir, VC )

He;rd ﬁf. M.C, Jaceb, fer Mr. B. Narasimha Sarma,
learned ceunsel feor the applicant and Mr. K. Siva Reddy 7oz
lasarned ceunsel for the respendents.

1. The applicant has prayed fer fixing his pay at the
apprepriate stage of Rs.1600/- incthé@ pay scale eof #5.1200-2040
(RéRP) with effact frem 29-9-95 with incrément t® the said
smeunt every year as per rule 1313 ef the IREC, Vel,II
censequent te his request transfer frem Guntakal Divisien te
Vijayawada Divisien ef Sauth Central Railway instead ef at
Ps,1440 plus 160 PP with arrearslffem date ef jeining as
erdered in 0A.1229 ef 1996; and declare theimpugned preceed-
ing Ne.B/P.524/VI/SM-ASM, Vel.3/0As dated 30-12-96 in fixing
his pay @t k1440 plus 160 PP as illegai,'arbitrary and
centrary te rules, and fer further declaratien that the
fixatien fermuls given in serial circular Ne.95/96 is with~
eut jurisdictien and unsustainable in law and net applicable
in his case.

2. The learned ceunsel drew eur attentien te the erder
passed in OA.70/97 by the Bench cemprising Hen. Sri R.
Rangarajan, M(A) and Hen. Sri B.S, Jai Parameshwar, M(J)
dated 2-3-1998 in which it is ebservad that the respendents
submitt=d that they were awaiting fer a clérification te the
Raflway Beard's letter dated 2-12-1996 and the same wasr
recaived, Wherein the fellewing directien is issued :

"The pay of the applicant as ASM in Vijayawada divisien
in the scale of pay eof h.120042040 sheuld be fixed at the
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stage as he was drawing in Secunderabad division in the
scale of pay of Rs,1400-2300 provided such a stage is
available in the scale of pay of %.1?00-2040 and that pay
doas not exceéd the maximum of thg pay of ®.1200-2040, The
.6£he: conditions laid down by the Railway Board in the
letter dated 2-12-1996 should be scrutinised to see vhether
the applicsnt fulfils all the conditions as laid down to fix
his pay at Rs,1460/- when he was transferred to Vijayavada
division. The‘applicanﬁ is entitled for arrears if any from
1-4-1995 in accordance with the direction given in 02.809/96
dated 5-7-1996."
3. The learned counsel for the applicant submits that the
above order passed in OA,70/37 by the Tribunal has already
been implemented snd that they have no objection if the
present application is disposed of with tﬁe similar order.
Hence, the pfesent petition is disposed of with a direction
t fie R onts 0 _
Lo comply with the orders passed in on,70/97 in respect of
"\ the present application-as well,
4. The order should be complied with within three months
from the date of reéeipﬁ‘o£>copy of this order.
5. The arrears all b= paid with effect from 28-9-95,
<

D*i- Nas ir
Vice Chairman
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